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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No.143/2017 (WZ)
Kushabapu Pawar & Anr. ... Applicant

v/s

Padmashree Dr. Vithalrao Vikhe Patil Sahakari
Sakhar Karkhana and Ors. ...Respondents.

Additional Affidavit in compliance of Hon’ble NGT Order dated 05/08/2021

I, Sanjeev A. Redasni, Age - 47 Year, Occupation- Service, the I/c. Sub-Regional
Officer of the Maharashtra Pollution Control Board at Ahmednagar having my office
address at Savitribai Fule Vayapari Sankul, 1 Floor, Hall Nos.2 & 3, Near T.V. Centre,

Savedi, Ahmednagar-414 003, do hereby state on solemn affirmation as under :-

1. I say and submit that the Applicant have filed the Original Application bearing
No.143/2017 against Respondent No.1 i.e. Padmashree Dr. Vithalrao Vikhe Patil
Sahakari Sakhar Karkhana (Distillery Unit) due to release of spent wash on
agricultural land at Gat No.511 & 512, Village: Tambhere, Tal: Rahuri, Dist:
Ahmednagar

2. I say and submit that in the aforesaid matter, this Hon’ble Tribunal vide order
dated 08/11/2017 directed the Central Pollution Control Board and Maharashtra
Pollution Control Board to jointly visit the land and collect soil and ground water
samples and assess the damage caused there on account of release of spent wash
and further recommend methodology for the restoration of the land and quality
of the ground water and verify the damage cause in terms of money required for

restoration.

In compliance of the Hon’ble NGT Order dated 08/11/2017, the Respondent
Board had filed Joint Report before this Hon’ble Tribunal on 28/11/2018 stating

that there is no decipherable adverse change observed in the quality of soil of the

aforesaid land on account of release of spent wash. Therefore, quantum of
environmental damage if any in this case is insignificant for assessment.

4. I say and submit that the Respondent Board has received a complaint from the
Applicant regarding discharge of effluent into nalla from the sugar unit of

Respondent No.1.



In order to verify the complaint, the officials of the Respondent Board at
Ahmednagar visited to the site of sugar unit of Respondent No.1 on 06/02/2020
and observed that slight blackish coloured effluent from S_ugar Unit is discharged
outside the factory premises through Chari Near Can Gate and Compound Wall

near ETP and domestic septic noticed.

On the basis of non-compliance observed during the aforesaid visit and after
extending an opportunity of personal hearing on 17/02/2020, the Respondent
Board has issued Proposed Directions u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air (Prevention & Control of
Pollution) Act, 1981 to the Sugar Unit of Respondent No.l vide letter dated
20/02/2020 and directed them to submit the Demand Draft of Rs.1.5 Lakhs
towards environment compensation. In response, to the said directions the
Respondent No.1 has submitted Demand Draft of Rs.l.é Lakhs to MPCB vide
letter dated 29/02/2020. Hereto annexed and marked Annexure-A & B
respectively are the copies of the Proposed Directions dated 20/02/2020 and
Letter dated 29/02/2020.

I say and submit that the Original Application filed by the Applicant is against
the Distillery Unit of the Respondent No.1, wherein the Joint Report was filed
by the Respondent Board vide Affidavit dated 28/11/2018 and on the basis of
complaint related to the Sugar Unit of Respondent No.1, the Respondent Board
has assessed the Environment Compensation to the Sugar Unit of Respondent

No.1 for discharge of effluent outside the factory premises.

Solemnly affirmed on thlSQ? day of August, 2021 at ...X/. I\ me "8&(
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For and on behalf of Maharashtra
Pollution Control Board,

Solemnly affirmed before me

by m&__ﬂeJasm_&;-47
who isWientificd before medee=SeN 1
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whom | personaliy know
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ub-Regional Officer,
M. P C. Board, Ahmednagar
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MAHARASHTRA POLLUTIO‘N__QONTROL BOARD

' Udyog Bhavan, First Floor Trimbak

Phone : 0253-2365150 . ]
Fax :0253-2365140 @ Road,Near ITl, Satpur,Nashik-
Website: http://mpcb.gov.in. Ny 422007.

E-Mail: ronashik@mpcb.gov.in

A.D.JFA LIV
L. No: MPCB/RONK/Direction/ 3 24 4 7112019 Date:-22/02/2020.

To,
M/s Pad. Dr. Vitthalrao Vikhe Patll Sahakarl Sakhar Kharkhana Ltd.
Gut No, 196/1, 198/AJ2, At- Pravranagar,

Tal — Rahata, Dist- Ahmednagar.
Sub:- Proposed Directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31A of the Alr (Prevention & Control of Pollution) Act, 1981.

Ref:-1. Consent granted by the Board vide No. BO/CAC-CELL/UAN No. 0000052438/R/CAC-

1902000179 Valid up to 31.07 2019.
2. Complaint received from Mr. Khushabhau Pawar regarding discharge of effluent into

Nalla.
3. Visit of the Board official at your unit on 06.02.2020.

3. Personal Hearing conducted on 17.02.2020.

WHEREAS, it is mandatory and obligatory on your part to abide the conditions stipulated in
Consent to Operate granted by the Board under Section 26 of the Water (Prevention & Control of
Pollution) Act. 1974 and under Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous Waste (Management & Tran boundary Movement) Rules, 2016 for running the industry

activity at aforesaid location

WHEREAS, as per consent condition vide ref.no 1. Schedule-l, C - In no any case treated /
untreated effluent shall find its way oulside the factory premises directly or indirectly.

WHEREAS, Complaint was received from Mr. Khushabhau Pawar regarding discharge of
effluent into Nalla. vide above ref.no 1.

WHEREAS, Board official visited your Industry on 06.02.2020, for verification of complaint And
during visit effluent found discharge outside the factory premises through channel,

WHEREAS, Personal hearing was conducted in front of Hon'ble Member Secretary en
17.02.2020. And you have agreed that the said discharge was due lo seepages and leakages for 5 to 6
days.
NOW THEREFORE, you are hereby directed,

1. To submit DD of Rs. 1.5 Lacks against Environmental compensati i
{Calculation as per Hon'ble NGT order. i e Rs. 30,000 X 5 dags = 1?{?0\53?";‘ 7 days.

ANDWHEREAS, afler examining the record of your case and after making n
eces i i
this office has concluded that you have violated the consent conditions and causln% poilutif:?ln:)::!‘)?:;y f

in the nearby surrounding area. ,

NOW THEREFORE, you are hereby directed that why your : ,
production activi .
stopped down forthwith? And why competent authorily shall not be direcled to disconﬁ?e::};lse:ﬁit:;; ta:g

water supply of your industry immediately?
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Your reply, if any to these Directions shall be submitted within 7 days from date of issuance of
this notice, failing which, the Board will have no any other option than to initiate legal action against your
unit, which may be noted.

(Amar B Durgule)
Reglonal Officer,Nashik.

Copy Submitted for information to:-

1. The Member Secretary, MPC Board, Mumbal.

2. The Principal Scientific Officer, M.P.C. Board, Mumbai.

3. CAC Cell, MPC Board, Mumbal,
Copy forwarded to:-

Sub-Reglonal Offlcer MPCB, Ahmednagar — He is directed to serve the copy of these

directions to the industry & submit the present status report of the industry along with analysis
report.
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